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F. No. 10-30/2019-IA.III 
Government of India 

Ministry of Environment, Forest and Climate Change 
(Impact Assessment Division) 

Indira Paryavaran Bhawan, 
Jor Bagh Road, Aliganj 

New Delhi - 110 003 

Dated:11 July, 2019 

To 
The Project Director 
Ministry of Road Transport & Highways 
National Highways Authority of India (PIU), Dwarka 
201 E/A, 2nd  Floor, D 21, Corporate Park 
Near Dwarka Sector-8 Metro Station 
Sector — 21, Dwarka 
New Delhi — 110 075 

Sub: Development of Urban Extension Road-II (NH-344M) from Design 
chainage Km 0.000 to Km 38.111. Development of link road (new NH-344P) 
(Km 0.000 to Km 29.600) between Bawana Industrial Area Delhi (from Km 
7.750 of UER II) till bypass of NH-352A at village Barwasni, Sonipat in 
Haryana as spur of Urban Extension Road-II (NH-344M) in the state of 
Delhi/Haryana. Development of link road (new NH-344N) (Km 0.000 to Km 
7.500) between Dichaon Kalan till Bahadurgarh Bypass/NH-10 in the state 
of Delhi/Haryana. (Total Length of Project: 75.211 Km) by M/s National 
Highways Authority of India (NHAI) — Terms of Reference. 

Sir, 

This has reference to your letter no. PIU/UER-11/31/01//567, submitting above 
mentioned proposal online on 13th  May, 2019, for seeking Terms of Reference (TOR) 
as per the provisions of the Environment Impact Assessment (EIA) Notification, 2006 
and subsequent amendments under the Environment (Protection) Act, 1986. 

2. 	The above mentioned proposal was considered by the Expert Appraisal 
Committee (EAC) for Industrial Estate/Area, SEZ and Highways projects in its 217th 
meeting held on 27th  June, 2019 in the Ministry of Environment, Forest and Climate 

Change, New Delhi. 
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3. 	The project proponent along with the EIA consultant M/s Amaltas Enviro 
Industrial Consultants LLP (AEC), New Delhi, made a presentation and provided the 
following information to the Committee: 

(i) 
	

To decongest the traffic from Delhi, Delhi Development Authority (DDA) as 
part of the Delhi Master Plan 2021 proposed Urban Extension Road (UER) —
II as 3rd  ring road of Delhi connecting all the major National Highways in the 
western side of Delhi including NH-1, NH-10, NH-8 and NH-2. The RoW for 
UER was decided as 100 m. Although substantial chunk of land was acquired 
in western part of Delhi between NH-1 and NH-8 including construction of road 
for a length of 16 Km (approximately) however, no progress was made in the 
section between NH-8 and NH-2. Also the section between NH-8 and NH-1 
has major hindrances in terms of land acquisition including built up structures. 
DDA then decided to get the UER-II section between NH-8 and NH-1 to be 
developed by National Highway Authority of India (NHAI). 

NHAI entrusted to develop Urban Extension Road-II (UER-II). "The highway 
starting from its junction with NH-44 near Bankoli Village connecting Narela, 
Mundka, Najafgarh, Dwarka and terminating at its junction with NH-248 BB 
near Bhartal Chowk in the NCT of Delhi". This section of UER-II is declared as 
NH-344M vide Ministry of Road Transport and Highways Gazette Notification 
S.O. 1466(E) dated 3rd  April, 2018. 

This section of UER-2 has two Spurs (1) spur to Barwasni By-pass (Sonipat), 
length is 29.600 Km & (2) Spur to Bahadurgarh By-pass, length is 7.500 Km. 

• Spur to Barwasni By-pass (Sonipat) is declared as NH-344P vide 
Ministry of Road Transport and Highways Gazette Notification S.O. 
969(E) dated 22nd  February, 2019 "The highway starting from its junction 
with NH-344M near Bawana Industrial Area in NCT of Delhi and 
terminating at its junction with NH-352A near Barwasini village (Sonipat) 
in the State of Haryana.". 

• Spur to Bahadurgarh By-pass is declared as NH-344N vide Ministry of 
Road Transport and Highways Gazette Notification S.O. 969(E) dated 
22nd  February, 2019 "The highway starting from its junction with NH-
344M near Dichaun Kalan in NCT of Delhi and terminating at its junction 
with NH- 9 near Balaur village (Bahadurgarh Bypass) in the state of 
Haryana". 

Thus, total length of project road is 75.211 Km. Project Road is traversing 
through two states i.e. Delhi and Haryana. 

(ii) 	The proposed project road alignment of UER-II takes off from NH-44 (old NH- 
1) at Ch. 23+800 near village Bankoli connecting Narela, Mundka, Najafgarh, 
Dwarka and terminates near the junction of NH-248BB at Sector 24 in Dwarka 
near Bharthal Chowk in the NCT of Delhi. Spur (NH-344P) to Barwasni By-
pass (Sonipat) starting from its junction with new NH-344M near Bawana 
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Industrial Area in NCT of Delhi and terminating at its junction with NH-352A 
near Barwasini village (Sonipat) in the State of Haryana. Spur (NH-344N) to 
Bahadurgarh starting from its junction with new NH-344M near Dichaun Kalan 
in NCT of Delhi and terminating at its junction with NH-9 (old NH-10) near 
Balaur village (Bahadurgarh Bypass) in the State of Haryana. 

(iii) 	Location: State-wise location is given in the table below: 

S. 
No. 

State District Tehsil Villages 

1 Delhi North, 	North 
West, 	West 
and 	South 
West 

Narela 	& 
Bawana, 
Kanjhawala, 
Nangloi, 
Najafgarh 	& 
Kapashera. 

Bankoli, Holambi Kalan, Holambi 
Khurd, 	Khera 	Khurd, 	Bawana, 
Dariyapur Kalan, Harweli, Karala, 
Mohammad 	Pur Majari, 	Madan 
Pur Dabas, Rani Khera, Rasulpur, 
Mundka, 	Bakkarwala, 	Dichaon 
Kalan, 	Jaroda 	Kalan, 	Neelwal 
Nangli 	Sakrawati, 	Masoodabad, 
Najafgarh, 	Roshanpura, 
Dindarpur, 	Tajpur, 	Chhawala, 
Dhulsiras in NCT of Delhi 

2. Haryana Sonepat and 
Jhajjar 

Kharkhoda & 
Sonepat, 
Bahadurgarh 

Jhinjoli, 	Halalpur, 	Nahara, 
Mandora, 	Garhi 	Bala, 
Mohammadabad, Bindroli, 

(iv) Land Use of the Site and around the site up to 10 km radius: The alignment 
is passing through plain terrain. The predominant land use along the alignment 
is agricultural followed by residential & commercial and mix land use. 

(v) Land Acquisition and RoW: Total land acquisition for the proposed project 
is 234.4522 ha, out of which 57.2318 ha is government land and 177.2204 ha 
is private land. The existing RoW of UER-II (NH-344M) varies between 55 m 
to 100 m except approx. 8 Km of length has no available ROW and Proposed 
ROW varies from 35 m to 200 m (200m ROW proposed at toll plaza). There 
is no existing RoW available for Spur to Bahadurgarh By-pass (NH-344N) and 
Proposed ROW varies from 35 m to 60 m. The existing RoW of Spur to 
Sonipat By-pass (NH-344P) varies between 30 m to 45 m and Proposed 
ROW varies from 30 to 170m (170m ROW proposed at toll plaza). 

Bypass / realignment has been proposed at 4 locations —a) Realignment from 
design Ch. 15+000 to Ch. 20+400 (5.4 km), b) Realignment from design Ch. 
27+000 to 27+100 (0.1 km), c) Realignment from design Ch. 27+600 to 
27+900 (0.3 km) and d) Realignment from design Ch. 30+200 to 32+200 (2 
km) is proposed. 

W(. 
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(vi) 	Justification for selection of the site: 

a. The alignment of UER 2 takes off from NH 1 (Ch. 23+800) near village 
Bankoli and terminates near the junction of Sector 24 in Dwarka. The 
present alignment is proposed to connect NH 1 with NH 8 passing 
through Bawana Industrial Area, Rohini Sector 34, 35, 36, 37, Mundka 
Industrial Area, Najafgarh & Dwarka. The proposed alignment crosses 
the Delhi-Karnal Railway Line, NH 10 and Delhi-Rohtak Railway Line 
and merges with the contract package of UER 2 taken up with Dwarka 
Expressway at Sector 24 which further connects it with Shiv Murti at 

NH-8. 

b. Sonipat is proposed to be connected with UER 2 by a spur road which 
will take off at the crossing of UER 2 with Bawana Industrial Area 
(Sector 3/4). The same spur will connect UER 2 with Barwasni By-pass 
— NH 252-A (near Sonipat). Length of the spur has been worked out to 
be 28.3 km. This road will assist in reducing the traffic load on NH-1, as 
this section will serve as an alternate connectivity between Delhi 
&Sonipat further connecting Sonipat with Gurgaon. 

c. Spur to Bahadurgarh By-pass is proposed to be developed as an 
additional road along with the proposed UER 2. The proposed section 
will have a total length of approx. 7.6 km from UER 2 (km 26+600) to 
Bahadurgarh By-pass (near Village Balaur, NH-10). This spur will 
provide direct connectivity to commuters from Bahadurgarh & Rohtak to 
areas of Delhi (including Vasant Kunj, Hauz Khas, Green Park etc.) & 
parts of Gurgaon via UER 2 and Dwarka Expressway. 

(vii) Proposed development: 

• Bridge & Culverts: 1 major bridges, 23 minor bridges and 30 culverts 

• Interchanges: Ch. 0+000 of NH-344M, Ch. 1+750 of NH-344M, Ch. 
5+200 of NH-344M, Ch. 7+750 of NH-344M, Ch. 11+300 of NH-344M, 
Ch. 26+135 of NH-344M, Ch. 29+300 of NH-344P and Ch. 7+300 of 
NH-344N 

• Flyover & VUP: 43 Grade separator structure; 10 Vehicular 
Underpasses, 12 Light Vehicular Underpasses, 8 Pedestrian Subway 

• ROB: 6-lane ROB at Ch. 3+505 (UER-II) and Ch. 20+700 (UER-II) 

• Junction: 19 major junctions and 74 minor junctions 

• Slip/Service Roads: (104.966) km 

• Toll Plaza: 2 toll plazas at Ch. 23+100 of 344M and Ch. 9+300 of 344P 

• Bus Byes: 29 Locations 

(viii) Total water requirement and its source: Total water requirement for 30 
months of construction period is 23,11,572 KL. Major quantity of water would 
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be sourced from Delhi Jal Board. The required permission will be obtained by 
the Contractor prior to construction as per law/agreement. 

(ix) Material Requirement: The expected quantity of materials required during the 
construction phase of the project on per km basis shall be - Aggregate: 
30,51,634 MT, Steel: 1,23,478 MT, Earth Fill: 67,91,587 Cum, Cement: 
5,88,405 (MT), Bitumen: 30,411 MT. The construction material will be sourced 
from government approved quarries and borrow areas identified along the 
proposed project road. 

(x) Water bodies, diversion if any: The proposed alignment is crossing various 
water bodies. Details are given below: 

UER-Il  

• Drain No 6: Chainage: Km. 0+550 

• Nahri Major Distributary: Chainage: Km. 0+835 

• Drain: Chainage: Km. 2+315 

• Western Yamuna Canal: Chainage: Km. 7+100 

• Water Body 1: Chainage: Km. 14+400 

• Water Body 2: Chainage: Km. 15+900 

• Mungashpur Drain: Chainage: Km. 27.100 to 27+200 

• Pond: Chainage: Km. 33+500 

• Najafgarh Drain: Chainage: Km. 37+400 
SPUR-1  

• Twin Drain Chainage: Km. 15+700, Km. 19+477, Km. 29+293 

• Distributary/Canal: Chainage: Km. 15+508, Km. 23+908, 
Km. 25+252, Km. 28+756, Km. 23+200 to 24+325 

SPUR-2  
• Mungashpur Drain: Chainage: Km. 5+400 

(xi) Waste water generation, treatment and disposal: Mobile toilets with 
package STP will be provided for the workers in construction phase. Toilets and 
STPs shall be provided in the amenities area during the operation phase. 
Details will be furnished in EIA report. 

(xii) Municipal solid waste generated disposal facility: 1000 kg of municipal 
waste is expected to be generated during construction considering 2500 labour. 
During operation phase, the municipal solid waste shall be generated from the 
amenities proposed along the alignment. Waste management during 
construction and operational phase shall be done as per Solid Waste 
Management Rules, 2016. 

Wastes generated within the site would be of food items, paints, cement, grit, 
bitumen, tar, cement, concrete, oil & grease etc. Waste shall be segregated 
and collected in separate bins and disposed-off according to MoEF&CC 
regulations. 
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(xiii) Terrain, level with respect to MSL, requirement of filling if any: The 
alignment is mainly passing through plain terrain with elevation ranges from 
210m to 230m AMSL. 

(xiv) Tree cutting, types, numbers, girth size etc.: The alignment will require 
cutting of approximately 10,000 no. of trees (including forest area). Detailed 
assessment shall be made during detailed study. 

(xv) Rehabilitation involved if any: Approximately 40-50 structures likely to be 
affected along the project road. Affected Structure will be compensated as per 
NH Act, 1956. 

(xvi) Rain water harvesting: As per IRC guidelines 

(xvii) Whether the project is in Critically Polluted area: No. 

(xviii) National Park/ Wild Life Sanctuary in 10 km radius area: There are no 
National Park, Wildlife Sanctuary, Biosphere Reserved etc. within 10 km radius 
of the alignment of the Proposed Project Road. 

(xix) Eco-Sensitive Zone in 10 km radius area: Not applicable. 

(xx) If the project involves diversion of forest land, extend of the forest land: 
Approximately 15 ha of forest land will be diverted. 

(xxi) Investment/Cost of the project: Rs. 3,988.22 Crore. 

(xxii) Benefits of the project: Proposed project will improve the road network 
benefiting the local people & tourist; reduce the travel time, distance as well as 
transportation cost; boost socio-economic and tourism development along the 
project road; income of vulnerable and poor people will be increased; increase 
possibility of employment of semi-skilled and unskilled people living along the 
project road and its adjoining villages during the construction and operational 
period; will provide better driving conditions and road safety. 

(xxiii) Employment potential: Approx. 2500 during construction and approx. 50 
during operation phase. 

(xxiv) If any court case pending for violation of the environmental laws: No. 

4. 	Based on the deliberations in the 217th meeting held on 27th June, 2019 and 
information provided by the proponent in support of the project, the EAC 
recommended for grant of TOR. As per the recommendation of the EAC, the Ministry 
of Environment, Forest and Climate Change hereby accords TOR for 'Development 
of Urban Extension Road-II (NH-344M) from Design chainage Km 0.000 to Km 
38.111. Development of link road (new NH-344P) (Km 0.000 to Km 29.600) 
between Bawana Industrial Area Delhi (from Km 7.750 of UER II) till bypass of 
NH-352A at village Barwasni, Sonipat in Haryana as spur of Urban Extension 
Road-II (NH-344M) in the state of Delhi/Haryana. Development of link road (new 
NH-344N) (Km 0.000 to Km 7.500) between Dichaon Kalan till Bahadurgarh 
Bypass/NH-10 in the state of Delhi/Haryana. (Total Length of Project: 75.211 Km) 
by M/s National Highways Authority of India (NHAl)' and for preparation of 
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EIA/EMP report with public consultations subject to compliance of all conditions as 
notified in the standard ToR applicable for highways and specific conditions, as 
mentioned below. 

A. 	Project Specific Conditions: 

(i) Carry out detailed traffic study to assess inflow of traffic from adjoining areas 
like airport/urban cities. 

(ii) Study to be carried out on Acoustic and Light Proofing measures considering 
the Wildlife Institute of India manual and other studies by the reputed 
institutes on the matter. The study shall be carried by the qualified 
professionals, scientists from any national institute having requisite 
experience to conduct such study. 

(iii) Rain water harvesting structures to be constructed at the either sides of the 
road with special precaution of oil filters and de-silting chambers. 

(iv) Provide compilation of road kill data on existing roads (national and state 
highways) in the vicinity of the proposed project. 

(v) Provide measures to avoid road kills of wildlife by the way of road kill 
management plan. 

(vi) The alignment of road should be such that the cutting of trees is kept at bare 
minimum and for this the proponent shall obtain permission from the 
competent authorities. 

(vii) A comprehensive plan for plantation of three rows of native species, as per 
IRC guidelines, shall be provided. Within the boundaries of Delhi/NCR, the 
project proponent has to plant 10 trees against each tree to be cut along the 
proposed alignment. 

(viii) The activities and budget earmarked for Corporate Environmental 
Responsibility (CER) shall be as per ministry's 0.M No 22-65/2017-IA.II (M) 
dated 1st May, 2018 and the action plan on the activities proposed under 
CER shall be submitted at the time of appraisal of the project included in the 
EIA/EMP Report. 

(ix) The PP shall not use groundwater/surface water without obtaining approval 
from CGWA/SGWA as the case may be. The project proponent shall apply 
to the Central Ground Water Authority (CGWA)/State Ground Water 
Authority (SGWA)/Competent Authority, as the case may be, for obtaining 
No Objection Certificate (NOC), for withdrawal of ground water. 

(x) The Action Plan on the compliance of the recommendations of the CAG as 
per Ministry's Circular No. J-11013/71/2016-1A.1 (M), dated 25th October, 
2017 needs to be submitted at the time of appraisal of the project and 
included in the EIA/EMP Report. 
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B. 	General Conditions: 

(I) 	A brief description of the project, project name, nature, size, its importance 
to the region/state and the country shall be submitted. 

(ii) In case the project involves diversion of forests land, guidelines under OM 
dated 20.03.2013 shall be followed and necessary action be taken 
accordingly. 

(iii) Details of any litigation(s) pending against the project and/or any directions 
or orders passed by any court of law/any statutory authority against the 
project to be detailed out. 

(iv) Detailed alignment plan, with details such as nature of terrain (plain, rolling, 
hilly), land use pattern, habitation, cropping pattern, forest area, 
environmentally sensitive areas, mangroves, notified industrial areas, sand 
dunes, sea, rivers, lakes, details of villages, teshils, districts and states, 
latitude and longitude for important locations falling on the alignment by 
employing remote sensing techniques followed by "ground truthing" and also 
through secondary data sources shall be submitted. 

(v) Describe various alternatives considered, procedures and criteria adopted 
for selection of the final alternative with reasons. 

(vi) Land use map of the study area to a scale of 1: 25,000 based on recent 
satellite imagery delineating the crop lands (both single and double crop), 
agricultural plantations, fallow lands, waste lands, water bodies, built-up 
areas, forest area and other surface features such as railway tracks, ports, 
airports, roads, and major industries etc. alongwith detailed ground survey 
map on 1:2000 scale showing the existing features falling within the right of 
way namely trees, structures including archaeological & religious, 
monuments etc. if any, shall be submitted. 

(vii) If the proposed route is passing through any hilly area, the measures for 
ensuring stability of slopes and proposed measures to control soil erosion 
from embankment shall be examined and submitted. 

(viii) If the proposed route involves tunneling, the details of the tunnel and 
locations of tunneling with geological structural fraction should be provided. 
In case the road passes through a flood plain of a river, the details of micro-
drainage, flood passages and information on flood periodicity at least of the 
last 50 years in the area shall be examined and submitted. 

(ix) If the project is passing through/located within the notified ecologically 
sensitive zone (ESZ) around a notified National Park/Wildlife Sanctuary or in 
the absence of notified ESZ, within 10 km from the boundary of notified 
National Park/Wildlife Sanctuary, the project proponent may simultaneously 
apply for the clearance for the standing committee of NBWL. The EC for such 
project would be subject to obtaining the clearance from the standing 
committee of NBWL. 
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(x) Study regarding the animal bypasses/underpasses etc. across the habitation 
areas shall be carried out. Adequate cattle passes for the movement of 
agriculture material shall be provided at the stretches passing through 
habitation areas. Underpasses shall be provided for the movement of Wild 
animals. 

(xi) Study regarding in line with the recent guidelines prepared by Wildlife 
Institute of India for linear infrastructure with strong emphasis on animal 
movement and identifying crossing areas and mitigation measures to avoid 
wildlife mortality. 

(xii) The information shall be provided about the details of the trees to be cut 
including their species and whether it also involves any protected or 
endangered species. Measures taken to reduce the number of the trees to 
be removed should be explained in detail. The details of compensatory 
plantation shall be submitted. The possibilities of relocating the existing trees 
shall be explored. 

(xiii) Necessary green belt shall be provided on both sides of the highway with 
proper central verge and cost provision should be made for regular 
maintenance. 

(xiv) If the proposed route is passing through a city or town, with houses and 
human habitation on either side of the road, the necessity for provision of 
bypasses/diversions/under passes shall be examined and submitted. The 
proposal should also indicate the location of wayside amenities, which should 
include petrol stations/service centres, rest areas including public 
conveyance, etc. 

(xv) Details about measures taken for the pedestrian safety and construction of 
underpasses and foot-over bridges along with flyovers and interchanges 
shall be submitted. 

(xvi) The possibility that the proposed project will adversely affect road traffic in 
the surrounding areas (e.g. by causing increases in traffic congestion and 
traffic accidents) shall be addressed. 

(xvii) The details of use of fly ash in the road construction, if the project road is 
located within the 100 km from the Thermal Power Plant shall be examined 
and submitted. 

(xviii) The possibilities of utilizing debris/waste materials available in and around 
the project area shall be explored. 

(xix) The details on compliance with respect to Research Track Notification of 
Ministry of Road, Transport and Highways shall be submitted. 

(xx) The details of sand quarry and borrow area as per OM No.2-30/2012-1A-III 
dated 18.12.2012 on 'Rationalization of procedure for Environmental 
Clearance for Highway Projects involving borrow areas for soil and earth" as 
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modified vide OM of even No. dated March 19, 2013, shall be examined and 
submitted. 

(xxi) Climate and meteorology (max and min temperature, relative humidity, 
rainfall, frequency of tropical cyclones and snow fall); the nearest IMD 
meteorological station from which climatological data have been obtained to 
be indicated. 

(xxii) The air quality monitoring shall be carried out as per the notification issued 
on 16th November, 2009. Input data used for Noise and Air quality modelling 
shall be clearly delineated. 

(xxiii) The project activities during construction and operation phases, which will 
affect the noise levels and the potential for increased noise resulting from 
this project shall be identified. Discuss the effect of noise levels on nearby 
habitations during the construction and operational phases of the proposed 
highway. Identify noise reduction measures and traffic management 
strategies to be deployed for reducing the negative impact if any. Prediction 
of noise levels shall be done by using mathematical modelling at different 
representative locations. 

(xxiv) The impact during construction activities due to generation of fugitive dust 
from crusher units, air emissions from hot mix plants and vehicles used for 
transportation of materials and prediction of impact on ambient air quality 
using appropriate mathematical model, description of model, input 
requirement and reference of derivation, distribution of major pollutants and 
presentation in tabular form for easy interpretation shall be examined and 
carried out. 

(xxv) The details about the protection to existing habitations from dust, noise, 
odour etc. during construction stage shall be examined and submitted. 

(xxvi) If the proposed route involves cutting of earth, the details of area to be cut, 
depth of cut, locations, soil type, volume and quantity of earth and other 
materials to be removed with location of disposal/ dump sites along with 
necessary permission. 

(xxvii) If the proposed route is passing through low lying areas, details of filling 
materials and initial and final levels after filling above MSL, shall be examined 
and submitted. 

(xxviii) The water bodies including the seasonal ones within the corridor of impacts 
along with their status, volumetric capacity, quality and likely impacts on them 
due to the project along with the mitigation measures, shall be examined and 
submitted. 

(xxix) The details of water quantity required and source of water including water 
requirement during the construction stage with supporting data and also 
classification of ground water based on the CGWA classification, shall be 
examined and submitted. 
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(xxx) The details of measures taken during constructions of bridges across rivers/ 
canals/major or minor drains keeping in view the flooding of the rivers and 
the life span of the existing bridges shall be examined and submitted. 
Provision of speed breakers, safety signals, service lanes and foot paths 
shall be examined at appropriate locations throughout the proposed road to 
avoid accidents. 

(xxxi) If there will be any change in the drainage pattern after the proposed activity, 
details of changes shall be examined and submitted. 

(xxxii) Rain water harvesting pit shall be at least 3 - 5 m above the highest ground 
water table. Provisions shall be made for oil and grease removal from surface 
runoff. 

(xxxiii) If there is a possibility that the construction/widening of road may cause an 
impact such as destruction of forest, poaching or reduction in wetland areas, 
examine the impact and submit details. 

(xxxiv) The details of road safety, signage, service roads, vehicular under passes, 
accident prone zones and the mitigation measures, shall be submitted. 

(xxxv) IRC guidelines shall be followed for widening & upgradation of roads. 

(xxxvi) The details of social impact assessment due to the proposed construction of 
the road, shall be submitted. 

(xxxvii) Examine the road design standards, safety equipment specifications and 
Management System training to ensure that design details take account of 
safety concerns and submit the traffic management plan. 

(xxxviii) Accident data and geographic distribution shall be reviewed and analyzed to 
predict and identify trends - in case of expansion of the existing highway and 
provide Post accident emergency assistance and medical care to accident 
victims. 

(xxxix) If the proposed project involves any land reclamation, details shall be 
provided of the activity for which land is to be reclaimed and the area of land 
to be reclaimed. 

(xl) Details of the properties, houses, business activities etc likely to be effected 
by land acquisition and an estimation of their financial losses, shall be 
submitted. 

(xli) Detailed R&R plan with data on the existing socio-economic status of the 
population in the study area and broad plan for resettlement of the displaced 
population, site for the resettlement colony, alternative livelihood 
concerns/employment and rehabilitation of the displaced people, civil and 
housing amenities being offered, etc and the schedule of the implementation 
of the specific project, shall be submitted. 

(xlii) The environment management and monitoring plan for construction and 
operation phases of the project shall be submitted. A copy of your corporate 
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policy on environment management and sustainable development, shall also 
be submitted. 

(xliii) Estimated cost of the project including that of environment management plan 
(both capital and recurring) and source of funding. Also, the mode of 
execution of the project, viz, EPC, BOT, etc, shall be submitted. 

(xliv) A copy of your CSR policy and plan for meeting the expenditure to address 
the issues raised during Public Hearing, shall be submitted. 

(xlv) Details of blasting if any, methodology/technique adopted, applicable 
regulations/permissions, timing of blasting, mitigation measures proposed 
keeping in view mating season of wildlife. 

(xlvi) In case of river/creek crossing, details of the proposed bridges connecting 
on either banks, the design and traffic circulation at this junction with 
simulation studies. 

(xlvii) Details to ensure free flow of water in case the alignment passes through 
water bodies/river/streams etc. 

(xlviii) In case of bye passes, the details of access control from the nearby 
habitation/habitation which may come up after the establishment of road. 

(xlix) Bridge design in eco sensitive area /mountains be examined keeping in view 
the rock classification hydrology etc. 

(I) 
	

Details of litigation pending against the project, if any, with direction/order 
passed by any Court of Law against the Project should be given. 

(Ii) 	The cost of the Project (capital cost and recurring cost) as well as the cost 
towards implementation of EMP should be clearly spelt out. 

(Id) 	In case of alignment passing through coastal zones: 

a. HTL/LTL map prepared by authorized agencies superimposed with 
alignment and recommendation of Coastal Zone Management Authority. 

b. Details of CRZ-I (I) areas, mangroves required to be removed for the 
project along with the compensatory afforestation, area and location with 
budget. 

c. Details of road on stilt in CRZ-I areas, design details to ensure free tidal 
flow. 

d. Details of Labour camps, machinery location. 

(liii) 	Any further clarification on carrying out the above studies including 
anticipated impacts due to the project and mitigative measure, project 
proponent can refer to the model ToR available on Ministry website 
"http://moef.nic.in/Manual/Highways". 

5. 	Following general guidelines shall be strictly adhered: 

(i) 	The EIA document shall be printed on both sides, as for as possible. 
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(ii) All documents should be properly indexed, page numbered. 

(iii) Period/date of data collection should be clearly indicated. 

(iv) Authenticated English translation of all material provided in Regional 
languages. 

(v) The letter/application for EC should quote the MoEF&CC File No. and also 
attach a copy of the letter prescribing the TOR. 

(vi) The copy of the letter received from the Ministry on the TOR prescribed for 
the project should be attached as an annexure to the final EIA-EMP Report. 

(vii) The final EIA-EMP report submitted to the Ministry must incorporate the 
issues in TOR and that raised in Public Hearing. The index of the final EIA-
EMP report, must indicate the specific chapter and page no. of the EIA-EMP 
Report where the specific TOR prescribed by Ministry and the issue raised 
in the P.H. have been incorporated. Questionnaire related to the project 
(posted on MoEF&CC website) with all sections duly filled in shall also be 
submitted at the time of applying for EC. 

(viii) Grant of TOR does not mean grant of EC. 

(ix) Grant of TOR/EC to the present project does not mean grant of approvals in 
other regulations such as the Forest (Conservation) Act 1980 or the Wildlife 
(Protection) Act, 1972. 

(x) Grant of EC is also subject to Circulars and Office Memorandum issued 
under the EIA Notification 2006 and subsequent amendments, which are 
available on the MoEF&CC website: www.envfor.nic.in.  

(xi) The status of accreditation of the EIA consultant with NABET/QCI shall be 
specifically mentioned. The consultant shall certify that his accreditation is 
for the sector for which this EIA is prepared. 

(xii) On the front page of EIA/EMP reports, the name of the 
consultant/consultancy firm along with their complete details including their 
accreditation, if any shall be indicated. The consultant while submitting the 
EIA/EMP report shall give an undertaking to the effect that the prescribed 
TOR (TOR proposed by the project proponent and additional TOR given by 
the MoEF) have been complied with and the data submitted is factually 
correct (Refer MoEF office memorandum dated 4th August, 2009). 

(xiii) While submitting the EIA/EMP reports, the name of the experts associated 
with/involved in the preparation of these reports and the laboratories through 
which the samples have been got analysed should be stated in the report. It 
shall clearly be indicated whether these laboratories are approved under the 
Environment (Protection) Act, 1986 and the rules made there under (Please 
refer MoEF office memorandum dated 4th August, 2009). The project 
Coordinator of the EIA study shall also be mentioned. 

(xiv) All the TOR points as presented before EAC shall be covered. 
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Vc11(1--\2-°11 
(Raghu Kumar odali) 

6. A detailed draft EIA/EMP report shall be prepared in terms of the above 
additional TOR and should be submitted to the State Pollution Control Board for Public 
Hearing. Public Hearing to be conducted for the project in accordance with the 
provisions of Environmental Impact Assessment Notification, 2006 and the issues 
raised by the public should be addressed in the Environmental Management Plan. The 
Public Hearing shall be conducted based on the TOR letter issued by the Ministry and 
not on the basis of Minutes of the Meeting available on the website. 

7. The project proponent shall submit the detailed final EIA/EMP report prepared 
as per TOR including issues raised during Public Hearing to the Ministry for considering 
the proposal for environmental clearance within 3 years as per the MoEF&CC OM No 
J-11013/41/2006-IA-11(1) (Part) dated 29th August, 2017. 

8. The consultants involved in preparation of EIA/EMP report after accreditation 
with Quality Council of India/National Accreditation Board of Education and Training 
(QCl/NABET) would need to include a certificate in this regard in the EIA/EMP reports 
prepared by them and data provided by other Organization(s)/Laboratories including 
their status of approvals etc. vide notification of the MoEF dated 19th July, 2013. 

9. The prescribed TOR would be valid for a period of three years for submission 

of the EIA/EMP Reports. 

1.c6-4-1 -°11 
(Raghu Kumar Kodali) 

Director/Scientist F 

Copy to: 

1. The Member Secretary, Delhi Pollution Control Committee, 4th & 5th Floor ISBT 
Building, GT Karnal Rd, Kashmere Gate, New Delhi, Delhi 110 006. 

2. The Member Secretary, Haryana State Pollution Control Board, C-11, Sector-

6, Panchkula, Haryana 134 109. 

Director/Scientist F 
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 Government of India
Ministry of Environment, Forest and Climate Change

(Impact Assessment Division)

To,

The Project Director
MINISTRY OF ROAD TRANSPORT & HIGHWAYS
National Highways Authority of India
Project Implementation Unit Dwarka,201 E/A, 2nd Floor, D-21 Corporate
Park, Dwarka, Sector 21, New Delhi,South West,Delhi-110075

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,
                   This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to the Ministry vide proposal number
IA/DL/MIS/104396/2019 dated 09 Nov 2020. The particulars of the environmental
clearance granted to the project are as below.

1. EC Identification No. EC21A034DL173140
2. File No. 10-30/2019-IA.III
3. Project Type New
4. Category A
5. Project/Activity including

Schedule No.
7(f) Highways

6. Name of Project Development of Urban Extension Road-II
(NH-344M) from design chainage Km
0.000 to Km 38.111 in the state of NCT of
Delhi, Development of link road (new NH-
344P) (Km 0.000 to Km 29.600) between
Bawana Industrial Area Delhi (from Km
7.750 of UER II) till bypass of NH-352A at
village Barwasni Sonipat, Haryana in the
state of NCT of Delhi/Haryana and
Development of link road (new NH-344N)
(Km 0.000 to Km 7.500) between Dichaon
Kalan till Bahadurgarh Bypass/NH-10 in
the state of NCT of Delhi/Haryana

7. Name of Company/Organization MINISTRY OF ROAD TRANSPORT &
HIGHWAYS

8. Location of Project Delhi
9. TOR Date 19 Jul 2019

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

Date: 30/12/2021

(e-signed)
Amardeep Raju

Scientist E
IA - (INFRA-1 sector)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.EC Identification No. - EC21A034DL173140     File No. - 10-30/2019-IA.III    Date of Issue EC - 30/12/2021        Page 1 of 8
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2. The proposed highway project is for development of Urban Extension Road –II (UER-II) 
that will act as western ring road to Delhi. The proposed highway was declared as NH-344M 
vide Gazette notification S.O. 1466 (E) dated 03.04.2018. NH-344M will be designed as access-
controlled highway having 6 lane main carriage way with provision of 3 lane service road on 
both sides, pedestrian facilities, cycle tracks etc. The length of NH-344M is 38.111 Km. The 
proposed project highway NH-344M will take off from NH-1 near Ch. Km 23+800 
(28°48'40.08"N; 77°08’8.45"E) near village Bakoli and terminates near the junction of Sector-
24 (28°33’35.73"N; 77°01'43.27"E) in Dwarka. In addition to this alignment, two four lane 
spurs are also proposed to be developed as part of UER-II i.e. Spur to Sonipat bypass (NH-352A) 
of length 29.6 Km and Spur to Bahadurgarh bypass (NH-10) of length 7.5 Km. Spur to Sonipat 
Bypass was declared as NH-344P and Spur to Bahadurgarh Bypass was declared as NH-344N 
vide Gazette notification S.O. 969(E) dated 22.02.2019. 

3. The proposed Right of Way (RoW) for UER-2 (NH-344M) shall vary from 35 m to 
200 m (35 m due to space constraint on DJB plant and 200m PROW at proposed 24 lane toll 
plaza & administrative building). For SPUR-I (NH-344P), the proposed ROW shall vary 
from 30 to 170 m (170 m PROW at proposed 16 lane toll plaza & administrative building). 
For SPUR-II (NH-344N), the proposed ROW shall vary from 35 m to 60 m. 

4. The proposed project alignment NH-344P is passing through District North of NCT Delhi 
& Sonipat in Haryana and NH-344M is passing through District West, South-West of NCT Delhi 
& Jhajjar District in Haryana. The proposed alignment is passing through 1 pond, 9 irrigation 
canals and 6 drains. Elevated structures have been proposed on the pond and the bridges are 
proposed to cross the canals and drains. Two RoBs, 8 interchanges, 27 Flyovers, 1 major bridges, 
23 minor bridges, 11 underpass box, 12 VUP, 12 LVUP, 2 VOP, 17 Subways, 32 Culvert are 
proposed along the project stretch for free passage to villagers and domesticated animals and to 
avoid any impact on local hydrology. 

5. Public Hearings were conducted at two different Districts i.e., Sonipat and Jhajjar of 
Haryana and four different districts i.e., North District, North-West District, West District and 
South-West District of Delhi on 21st, 25th, 30th Sept. 2020 and 5th, 7th and 9th October 2020, 
respectively. 

6. The proposed project falls under 7(f)-Highway ‘Category-A’ of Schedule to the EIA 
Notification, 2006. Total area of land acquisition for the proposed project is 527.27 Ha 
(Government Land 273.55 ha + Private Land 253.71 ha), out of which 253.71 ha of private land 
shall be acquired as per NH act 1956 and RFCTLARR, 2013. Total length of the project is 75.211 
Km. Total investment/cost of the proposed project is ₹ 7,71,560/- Lakhs (7,715.60 Cr.).  

7. The project site is characterized by plain terrain. The proposed project involves 
diversion of 54.8724 ha of forest land in Delhi and 4.546 ha of forest land in Haryana. Total 
26,397 nos. of trees is proposed to be felled for entire length of 75.211 km consisting of NH-
344M (3 packages), NH-344P (spur 1) & NH-344N (spur 2).The compensatory plantation 
will be carried out by DDA (1:10 as per local law, Delhi Preservation of Tree Act 1994) as 
a deposit work. NHAI proposed plantation of approx. 43,725 trees (including median) 
through Contractor as per Scope of Contract and IRC SP 21:2009 on available RoW. No 
wildlife Sanctuaries or National Park is located within 10 km radius of the proposed project 
alignment. The Stage-1 forest clearance has been granted vide letter No 8B/DELHI/06/06/2021 
dated 28th September, 2021 and vide letter No. 9-HRB101/2021-CHA dated 3rd September, 2021. 

8. Total water required is approx. 3010 KLD (21,97,509 KL) during construction stage, 
which will be sourced from Delhi Jal Board on payment basis. The necessary permission 
will be obtained by the contractor prior to construction as per law/agreement. No 
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groundwater shall be extracted. Rainwater harvesting structures will be provided at the 
locations where the first aquifer of ground water table is more than 8-10m. The provision of 
rain water harvesting will be executed as per IR:-SP:50-2013 guidelines and MoRT&H 
guidelines. 

9. Socio-economic status: 482 nos. of structures (224 private, 27 religious, 24 
government and 207 community properties), 224nos. of families (PAFs) and 794 nos. of 
persons (PAPs) are getting affected. Affected person and structures will be compensated as 
per relevant provisions of RFCLARR Act 2013 and NH Act 1956. The total cost is INR 
1272.43 Cr. 

10. The major settlements along the proposed corridor that will be benefitted from the 
proposed project include Sectors of Bawana, Rohini & Dwarka, Villages of Alipur, Shahpur 
Garhi, Bawana, Barwala, Madanpur Dabas, Mohammadpur Majri, Dichaon Enclave, Goyla 
etc. The alignment will also connect Gurgaon via Dwarka Expressway. Approx. 2500 people 
and 50 people will be employed during construction operation phase, respectively. 

11. S.L.P.(C) No. 15202/2019: Raj Singh & others Vs Union of India & others is pending 
with DDA, wherein, Hon’ble Supreme Court has directed to maintain status quo vide order 
dated 12.07.2019. Thereafter, the full bench of the Hon’ble Supreme Court has passed a 
judgement dated 06.03.2020. On the basis of this judgement, DDA will be filing an 
application before SC in the pending SLP for getting the status quo vacated at an early date. 

12. The project proponent along with the EIA consultant M/s Amaltas Enviro Industrial 
Consultants LLP, made a presentation through Video Conferencing during 247th meeting of 
Expert Appraisal Committee (EAC) on 23rd –24th November, 2020. The EAC based on the 
information submitted and clarifications provided by the project proponent and detailed 
discussions held on all the issues, recommended the project for grant of environmental clearance 
with stipulated specific conditions along with other Standard EC Conditions. 

13. The Ministry of Environment, Forest and Climate Change has considered the proposal 
based on the recommendations of the Expert Appraisal Committee (Infrastructure, CRZ and other 
Miscellaneous projects) and hereby decided to grant Environmental Clearance for the 
“Development of Urban Extension Road-II (NH-344M) from Design chainage Km 0.000 to Km 
38.111. Development of link road (new NH-344P) (Km 0.000 to Km 29.600) between Bawana 
Industrial Area Delhi (from Km 7.750 of UER II) till bypass of NH-352A at village Barwasni, 
Sonipat in Haryana as spur of Urban Extension Road-II (NH-344M) in the state of 
Delhi/Haryana. Development of link road (new NH-344N) (Km 0.000 to Km 7.500) between 
Dichaon Kalan till Bahadurgarh Bypass/NH-10 in the state of NCT of Delhi/Haryana (Total 
Length of Project: 75.211 Km)” under the EIA Notification, 2006 as amended, subject to strict 
compliance of the following specific conditions, in addition to all standard conditions applicable 
for such projects. 

 
A. SPECIFIC CONDITIONS 

 

(i) In order to avoid the possibility of wildlife injury/death, proponent shall keep the finish 
road level sufficiently elevated from ground level with provision of railing on both sides 
to restrict animal crossing.  Sufficient animal passes shall be provided by NHAI at regular 
interval as suggested in the Mitigation Plan and the Wildlife Conservation Plan  
developed by Chief Wildlife Warden as per recent guidelines of Wildlife Institute of 
India for linear infrastructure projects and as suggested by State Board for Wildlife and 
Standing Committee of National Board of Wildlife (as applicable).  
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(ii) Cumulative Impact Assessment studies and proposed mitigation measures for all the 
packages shall be implemented in toto and be submitted to the concerned Regional Office 
of the MoEF&CC along with half yearly compliance report.  

(iii) All the major, minor bridges and culverts should not affect the drainage systems. Flood 
plains of the rivers/ drainage systems are not to be disturbed. 

(iv) No Ground water shall be extracted and used. Approval/permission of concerned 
authority shall be obtained before drawing surface water from canal or any other sources. 
State Pollution Control Board (SPCB) concerned shall not issue Consent to Operate 
(CTO) till the project proponent obtains such permission(s). 

(v) The proponent shall obtain permission from the competent authorities for 26,397 tree to 
be felled along the proposed alignment. A comprehensive plan for afforestation using 
1:10 times the trees felled by using native species shall be provided as per the IRC SP 
21:2009 /MoRTH Code/Guidelines  on Landscaping and Tree Plantation (2009). Effort 
should be made to plant native fruit trees and significant number of Ficus species on both 
sides of the alignment. 

(vi) Quarry areas shall be developed as water reservoirs with proper fencing and protection 
measures around quarry area. Rain water harvesting pit shall be at least 3 - 5 m above the 
highest ground water table.  

(vii) The RoW shall not exceed as per the details provided in the EIA report at any point of 
the proposed alignment, except for the junction improvement at the intersections of the 
other roads.   Standardisation of ROW for plain land and forest land to be defined and to 
be remain constant for all the packages. 

(viii) As per the Ministry’s Office Memorandum F. No. 22-65/2017-IA.III dated 30th 
September, 2020, the project proponent shall abide by all the commitments made by them 
to address the concerns raised during the public consultation. The project proponent shall 
initiate the activities proposed by them, based on the commitment made in the public 
hearing, and incorporate in the Environmental Management Plan and submit to the 
Ministry. All other activities including pollution control, environmental protection and 
conservation, R&R, wildlife and forest conservation/protection measures including the 
NPV, Compensatory afforestation etc., either proposed by the project proponent based on 
the social impact assessment and R&R action plan carried out during the preparation of 
EIA report or prescribed by EAC, shall also be implemented and become part of EMP. 

B. STANDARD CONDITIONS: 
 

i. Responsibility for implementation of EC conditions rests with the project proponent only. 

ii. Cut and fill works shall be carried out strictly in accordance with the design drawings 
proposed at the time of appraisal of the project. 

iii. The project proponent shall obtain necessary permission from the owning agencies of water 
bodies/temple/tanks etc., as applicable, before execution of works. 

iv. The project proponent shall obtain necessary permission from the concerned State(s) 
Irrigation Department(s) before drawing water from the river sources for the purpose of the 
proposed construction activity.  
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v. Blasting shall be carried out during fixed hours (preferably during mid-day) or as permitted 
by the concerned authority. The timing shall be made known to all the people within 1000m 
(200m for pre-splitting) from the blasting site in all directions. 

vi. The fly ash shall be used for the proposed project to comply with the Fly Ash Notification, 
1999, as amended. 

vii. Rehabilitation of project affected families (PAFs) and payment of compensation to PAFs 
shall be carried out as per the extant policy of the Central/State Government, as provided 
under the law.  All the Indian Road Congress (IRC) guidelines wherever applicable may be 
followed. 

viii. All entry/exit/access points on this highway shall be appropriately designed and preferably 
frozen to avoid traffic congestion and pollution. 

ix. Rain water harvesting including oil and grease trap shall be provided as prescribed by 
CGWB guidelines. Water harvesting structures shall be located at every 500m along the 
road. Vertical drain type rainwater harvesting structures shall be set up to minimize surface 
runoff losses of rainwater. 

x. All the recommendations of the EMP shall be complied in both letter and spirit. All the 
mitigation measures submitted in the EIA report shall be prepared in a matrix format and 
the compliance for each mitigation plan shall be submitted to MoEF&CC. 

xi. Sidewalk shall be provided along the bridges. 

xii. The seismic nature of the area shall be taken into account while designing the project. 

xiii. IRC guidelines shall be followed for widening & up-gradation of road. 

xiv. The drain shall be at least 1m away from the toe of the embankment of the road adopting 
IRC guidelines.  Longitudinal drains shall be provided all along the project road to ensure 
proper drainage of the area. In addition, adequate number of under passes and culverts to 
act as cross drainage structures shall also be provided. 

xv. The solid waste generated shall be used for rehabilitating the borrow areas. 

xvi. For providing safety to the crossing animals and avoid road accidents speed 
breakers/rumbled strips shall be constructed at the identified locations of the animal 
movements. Enough hoardings and signages shall also be put up for the public and vehicles 
convenience. 

xvii. Necessary clearance/approval shall be obtained for extraction of sand from the rivers. 

xviii. The embankments/slopes and the slopes left after cutting shall be provided with vegetative 
growth to avoid soil erosion. 

xix. The hot mix plant shall be located at least 500m away from habitation and on the barren 
land to avoid its adverse impact on the human population. 

xx. For road safety, IRC guidelines in respect of road signages, service roads, bus bays, inter-
sections, pedestrian crossings, etc. shall be strictly adhered to. 

xxi. The responses/commitments made to the issues raised during public hearing shall be 
complied in both letter and spirit. A hard copy of the action taken shall be submitted to the 
MoEF&CC and also to its concerned Regional Office. 

xxii. Beside fulfilling obligations under Corporate Social Responsibilities as per Company’s Act, 
2013, the proponent has to adhere to the followings Environment Responsibilities:  
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(a) The Company shall have a well laid down Environment Policy approved by the 
Board of Directors. 

(b) The Environment Policy shall prescribe for standard operating process/ 
procedures to bring into focus any infringements/ deviation/violation of the 
environmental or forest norms/ conditions. 

(c) The hierarchical system or Administrative Order of the company to deal with 
environmental issues and for ensuring compliance with the environmental 
clearance conditions shall be furnished. 

(d) To have proper checks and balances, the company shall have a well laid down 
system of reporting of non-compliances/ violations of environmental norms to the 
Board of Directors of the company and/or shareholders or stakeholders at large. 

xxiii. Appropriate measures must be taken while undertaking digging activities to avoid any likely 
degradation of water quality. 

xxiv. Borrow sites for each quarry sites for road construction material and dump sites must be 
identified keeping in view the following: 

(a) No excavation or dumping on private property is carried out without written 
consent of the owner. 

(b) No excavation or dumping shall be allowed on wetlands, forest areas or other 
ecologically valuable or sensitive locations. 

(c) Excavation work shall be done in close consultation with the Soil Conservation 
and Watershed Development Agencies working in the area, and  

(d) Construction spoils including bituminous material and other hazardous materials 
must not be allowed to contaminate water courses and the dump sites for such 
materials must be secured so that they shall not leach into the ground water. 

xxv. As per MoEF&CC’s circular no. J-11013/41/2006-IA.II (I) dated 22.09.2008, provision 
shall be made for supply of kerosene or cooking gas and pressure cooker to the labourers, 
mobile toilets, mobile STP, safe drinking water, medical health care, Crèche and temporary 
structures for living during construction phase. 

xxvi. Adequate precautions shall be taken during transportation of the construction material so 
that it does not affect the environment adversely. 

xxvii. Borrow pits and other scars created during the road construction shall be properly levelled 
and treated. 

xxviii. The project proponent will set up separate environmental management cell for effective 
implementation of the stipulated environmental safeguards under the supervision of a Senior 
Executive. 

xxix. Full support shall be extended to the officers of this MoEF&CC and its Regional Office by 
the project proponent during inspection of the project for monitoring purposes by furnishing 
full details and action plan including action taken reports in respect of mitigation measures 
and other environmental protection activities. 

xxx. MoEF&CC or any other competent authority may stipulate any additional conditions or 
modify the existing ones, if necessary, in the interest of environment and the same shall be 
complied with.  
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xxxi. In the event of a change in project profile or change in the implementation agency, a fresh 
reference shall be made to the MoEF&CC. 

xxxii. The project proponents shall inform the Regional Office concerned as well as the 
MoEF&CC, the date of financial closure and final approval of the project by the concerned 
authorities and the date of start of land development work. 

xxxiii. The funds earmarked for environmental protection measures shall be kept in separate 
account and shall not be diverted for other purpose. Year-wise expenditure shall be reported 
to MoEF&CC and its concerned Regional Office. 

15. In addition to above mentioned conditions following general guidelines are to be adhered: 

i. The above stipulations would be enforced among others under the provisions of Water 
(Prevention and Control of Pollution) Act, 1974, the Air (Prevention and control of 
Pollution) act 1981, the Environment (Protection) Act, 1986, the Public Liability 
(Insurance) Act, 1991, EIA Notification, 2006 and its subsequent amendments.  All other 
statutory clearances such as the approvals for storage of diesel from Chief Controller of 
Explosives, Fire Department, Civil Aviation Department, the Forest Conservation Act, 1980 
and the Wildlife (Protection) Act, 1972 etc. shall be obtained, as applicable by project 
proponents from the respective competent authorities.   

ii. The project proponent shall advertise in at least two local Newspapers widely circulated in 
the region, one of which shall be in the vernacular language informing that the project has 
been accorded Environmental Clearance and copies of clearance letters are available with 
the State Pollution Control Board and may also be seen on the website of the Ministry of 
Environment, Forest and Climate Change at http://www.envfor.nic.in. The advertisement 
shall be made within Seven days from the date of receipt of the Clearance letter and a copy 
of the same shall be forwarded to the concerned Regional office of the MOEF&CC. 

iii. A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, Zila 
Parishad/Municipal Corporation, Urban Local Body and the Local NGO, if any, from whom 
suggestions/ representations, if any, were received while processing the proposal.  The 
clearance letter shall also be put on the website of the company by the proponent. 

iv. A copy of the environmental clearance letter shall also be displayed on the website of the 
concerned State Pollution Control Board. The EC letter shall also be displayed at the 
Regional Office, District Industries centre and Collector’s Office/Tehsildar’s office for 30 
days.  

v. The proponent shall upload the status of compliance of the stipulated EC conditions, 
including results of monitored data on their website and shall update the same 
periodically.  It shall simultaneously be sent to the Regional Office of the Ministry, the 
respective Zonal Offices of CPCB and the SPCB.   

vi. The project proponent shall also submit six monthly report on the status of the compliance 
of stipulated EC Conditions including results of monitored data (both in hard copies as well 
as by email) to the concerned Regional Offices of MoEF&CC/CPCB/SPCB. 

vii. The environmental statement for each financial year ending 31st March in Form-V as is 
mandated to be submitted by the project proponent to the concerned State Pollution Control 
Board as prescribed under the Environment (Protection) Rules, 1986, as amended 
subsequently, shall also be put on the website of the company along with the status of 
compliance of EC conditions and shall also be sent to the respective Regional Offices of the 
Ministry/CPCB/SPCB by e-mail.  
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14. This clearance is subject to final order of the Hon’ble Supreme Court of India in the 
matter of Goa Foundation Vs Union of India in Writ Petition (Civil) No. 460 of 2004 as may be 
applicable to this project. 

15. Any appeal against this clearance shall lie with the National Green Tribunal, if preferred, 
within a period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 
2010. 

16. The Ministry reserves the right to add additional safeguard measures subsequently, if 
found necessary, and to take action including revoking of the environment clearance under the 
provisions of the Environmental (Protection) Act, 1986, to ensure effective implementation of 
the suggested safeguard measures in a time bound and satisfactory manner. 

This issues with the approval of the Competent Authority. 

 
 
 
(Amardeep Raju) 

Scientist-E 

Copy to: 

1. The Secretary, Department of Environment, Govt. of NCT of Delhi. 
2. The Secretary, Department of Environment, Govt. of Haryana, Chandigarh 
3. The Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD-cum-Office 

Complex, East Arjun Nagar, Delhi – 32. 
4. The Chairman, Haryana State Pollution Control Board, C-11, Sector-6, Panchkula, Haryana 

134109. 
5. The Member Secretary. 10, Dinesh Singh Bisht Directorate, Environment & Climate 

Change, Haryana, SCO 1-3, Sector 17 D, Chandigarh 
6. The Member Secretary, Uttar Pradesh Pollution Control Board, PICUP Bhavan, 3rd Floor, 

Vibhuti Khand, Gomtinagar, Lucknow. 
7. The APCCF(C), MoEF&CC, RO (CZ), Kendriya Bhawan, 5th Floor, Sector 'H', Aliganj, 

Lucknow – 20. 
8. Addl. Principal Conservator of Forests (C), Ministry of Env., Forest and Climate Change, 

Regional Office (NZ), Bays No. 24-25 Sector 31 A, Dakshin Marg, Chandigarh – 160030. 
9. Monitoring Cell, MoEF&CC, Indira Paryavaran Bhavan, New Delhi. 

10. Guard File/Record File 
11. Notice Board. 

 
 
 
 
 
(Amardeep Raju) 

Scientist-E 
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 FINAL ENVIRONMENTAL IMPACT ASSESSMENT REPORT 
  

 For 

Development of Urban Extension Road-II (NH-344M)from design chainage Km 
0.000 to Km 38.111 in the state of NCT of Delhi, Development of link toad (new 

NH-344P) (Km 0.000 to Km 29.600) between Bawana Industrial Area Delhi 
(from Km 7.750 of UER-II) till bypass of NH-352A at Village Barwasni, Sonipat, 

Haryana in the state of NCT of Delhi/Haryana and Development of link road 
(new NH-344N) (Km 0.000 to Km 7.500) between Dichaon Kalan till 

Bahadurgarh Bypass/NH-10 in the state of NCT of Delhi/Haryana (75.211km). 

 
 (File no. 10-30/2019-IA.III, Proposal No. IA/Dl/MIS/104396/2019) 

 (ToR dated: 19.07.2019 & ToR Amendment dated: 03.12.2019) 
 

Project or Activity of Schedule 7(f) Highway, Category-A (due to New Highway) 

 

Project Proponent 
M/s NATIONAL HIGHWAYS AUTHORITY OF INDIA, MoRTH, GoI, New Delhi. 

 

Environmental Consultant 
                                   Amaltas Enviro Industrial Consultants LLP  

                                  #2925-Basement, Sector-46, Gurugram, Haryana 
                                                         Accreditation No:-NABET/EIA/1821/RA0141 

 
AEC/EIA/2019-20/01/EC 
 Revision 88, 08.11.2020 

November, 2020 
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Development of Urban Extension Road-II (NH-344M)from design chainage Km 0.000 to Km 38.111 in the state of NCT of 
Delhi, Development of link road (new NH-344P) (Km 0.000 to Km 29.600) between Bawana Industrial Area Delhi (from Km 
7.750 of UER-II) till bypass of NH-352A at Village Barwasni, Sonipat, Haryana in the state of NCT of Delhi/Haryana and 
Development of link road (new NH-344N) (Km 0.000 to Km 7.500) between Dichaon Kalan till Bahadurgarh Bypas s/NH-10 in 
the state of NCT of Delhi/Haryana.
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Development of Urban Extension Road-II (NH-344M)from design chainage Km 0.000 to Km 38.111 in the state of NCT of 
Delhi, Development of link road (new NH-344P) (Km 0.000 to Km 29.600) between Bawana Industrial Area Delhi (from Km 
7.750 of UER-II) till bypass of NH-352A at Village Barwasni, Sonipat, Haryana in the state of NCT of Delhi/Haryana and 
Development of link road (new NH-344N) (Km 0.000 to Km 7.500) between Dichaon Kalan till Bahadurgarh Bypas s/NH-10 in 
the state of NCT of Delhi/Haryana.

FINAL EIA-EMP REPORT

334 

 

48192



Development of Urban Extension Road-II (NH-344M)from design chainage Km 0.000 to Km 38.111 in the state of NCT of 
Delhi, Development of link road (new NH-344P) (Km 0.000 to Km 29.600) between Bawana Industrial Area Delhi (from Km 
7.750 of UER-II) till bypass of NH-352A at Village Barwasni, Sonipat, Haryana in the state of NCT of Delhi/Haryana and 
Development of link road (new NH-344N) (Km 0.000 to Km 7.500) between Dichaon Kalan till Bahadurgarh Bypas s/NH-10 in 
the state of NCT of Delhi/Haryana.
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Development of Urban Extension Road-II (NH-344M)from design chainage Km 0.000 to Km 38.111 in the state of NCT of 
Delhi, Development of link road (new NH-344P) (Km 0.000 to Km 29.600) between Bawana Industrial Area Delhi (from Km 
7.750 of UER-II) till bypass of NH-352A at Village Barwasni, Sonipat, Haryana in the state of NCT of Delhi/Haryana and 
Development of link road (new NH-344N) (Km 0.000 to Km 7.500) between Dichaon Kalan till Bahadurgarh Bypas s/NH-10 in 
the state of NCT of Delhi/Haryana.

FINAL EIA-EMP REPORT
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Development of Urban Extension Road-II (NH-344M)from design chainage Km 0.000 to Km 38.111 in the state of NCT of 
Delhi, Development of link road (new NH-344P) (Km 0.000 to Km 29.600) between Bawana Industrial Area Delhi (from 
Km 7.750 of UER-II) till bypass of NH-352A at Village Barwasni, Sonipat, Haryana in the state of NCT of Delhi/Haryana 
and Development of link road (new NH-344N) (Km 0.000 to Km 7.500) between DichaonKalan till 
BahadurgarhBypass/NH-10 in the state of NCT of Delhi/Haryana.                                    

FINAL EIA-EMP REPORT 
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Development of Urban Extension Road-II (NH-344M)from design chainage Km 0.000 to Km 38.111 in the state of NCT of 
Delhi, Development of link road (new NH-344P) (Km 0.000 to Km 29.600) between Bawana Industrial Area Delhi (from 
Km 7.750 of UER-II) till bypass of NH-352A at Village Barwasni, Sonipat, Haryana in the state of NCT of Delhi/Haryana 
and Development of link road (new NH-344N) (Km 0.000 to Km 7.500) between DichaonKalan till 
BahadurgarhBypass/NH-10 in the state of NCT of Delhi/Haryana.                                    

FINAL EIA-EMP REPORT 
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Development of Urban Extension Road-II (NH-344M)from design chainage Km 0.000 to Km 38.111 in the state of NCT of 
Delhi, Development of link road (new NH-344P) (Km 0.000 to Km 29.600) between Bawana Industrial Area Delhi (from 
Km 7.750 of UER-II) till bypass of NH-352A at Village Barwasni, Sonipat, Haryana in the state of NCT of Delhi/Haryana 
and Development of link road (new NH-344N) (Km 0.000 to Km 7.500) between DichaonKalan till 
BahadurgarhBypass/NH-10 in the state of NCT of Delhi/Haryana.                                    
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Development of Urban Extension Road-II (NH-344M)from design chainage Km 0.000 to Km 38.111 in the state of NCT of 
Delhi, Development of link road (new NH-344P) (Km 0.000 to Km 29.600) between Bawana Industrial Area Delhi (from 
Km 7.750 of UER-II) till bypass of NH-352A at Village Barwasni, Sonipat, Haryana in the state of NCT of Delhi/Haryana 
and Development of link road (new NH-344N) (Km 0.000 to Km 7.500) between DichaonKalan till 
BahadurgarhBypass/NH-10 in the state of NCT of Delhi/Haryana.                                    

FINAL EIA-EMP REPORT 
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Development of Urban Extension Road-II (NH-344M)from design chainage Km 0.000 to Km 38.111 in the state of NCT of 
Delhi, Development of link road (new NH-344P) (Km 0.000 to Km 29.600) between Bawana Industrial Area Delhi (from 
Km 7.750 of UER-II) till bypass of NH-352A at Village Barwasni, Sonipat, Haryana in the state of NCT of Delhi/Haryana 
and Development of link road (new NH-344N) (Km 0.000 to Km 7.500) between DichaonKalan till 
BahadurgarhBypass/NH-10 in the state of NCT of Delhi/Haryana.                                    

FINAL EIA-EMP REPORT 
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Development of Urban Extension Road-II (NH-344M)from design chainage Km 0.000 to Km 38.111 in the state of NCT of 
Delhi, Development of link road (new NH-344P) (Km 0.000 to Km 29.600) between Bawana Industrial Area Delhi (from 
Km 7.750 of UER-II) till bypass of NH-352A at Village Barwasni, Sonipat, Haryana in the state of NCT of Delhi/Haryana 
and Development of link road (new NH-344N) (Km 0.000 to Km 7.500) between DichaonKalan till 
BahadurgarhBypass/NH-10 in the state of NCT of Delhi/Haryana.                                    

FINAL EIA-EMP REPORT 
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Development of Urban Extension Road-II (NH-344M)from design chainage Km 0.000 to Km 38.111 in the state of NCT of 
Delhi, Development of link road (new NH-344P) (Km 0.000 to Km 29.600) between Bawana Industrial Area Delhi (from 
Km 7.750 of UER-II) till bypass of NH-352A at Village Barwasni, Sonipat, Haryana in the state of NCT of Delhi/Haryana 
and Development of link road (new NH-344N) (Km 0.000 to Km 7.500) between DichaonKalan till 
BahadurgarhBypass/NH-10 in the state of NCT of Delhi/Haryana.                                    

FINAL EIA-EMP REPORT 

 

19 

 

 
57201



Development of Urban Extension Road-II (NH-344M)from design chainage Km 0.000 to Km 38.111 in the state of NCT of 
Delhi, Development of link road (new NH-344P) (Km 0.000 to Km 29.600) between Bawana Industrial Area Delhi (from 
Km 7.750 of UER-II) till bypass of NH-352A at Village Barwasni, Sonipat, Haryana in the state of NCT of Delhi/Haryana 
and Development of link road (new NH-344N) (Km 0.000 to Km 7.500) between DichaonKalan till 
BahadurgarhBypass/NH-10 in the state of NCT of Delhi/Haryana.                                    

FINAL EIA-EMP REPORT 
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Development of Urban Extension Road-II (NH-344M)from design chainage Km 0.000 to Km 38.111 in the state of NCT of 
Delhi, Development of link road (new NH-344P) (Km 0.000 to Km 29.600) between Bawana Industrial Area Delhi (from 
Km 7.750 of UER-II) till bypass of NH-352A at Village Barwasni, Sonipat, Haryana in the state of NCT of Delhi/Haryana 
and Development of link road (new NH-344N) (Km 0.000 to Km 7.500) between DichaonKalan till 
BahadurgarhBypass/NH-10 in the state of NCT of Delhi/Haryana.                                    

FINAL EIA-EMP REPORT 
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Development of Urban Extension Road-II (NH-344M)from design chainage Km 0.000 to Km 38.111 in the state of NCT of 
Delhi, Development of link road (new NH-344P) (Km 0.000 to Km 29.600) between Bawana Industrial Area Delhi (from 
Km 7.750 of UER-II) till bypass of NH-352A at Village Barwasni, Sonipat, Haryana in the state of NCT of Delhi/Haryana 
and Development of link road (new NH-344N) (Km 0.000 to Km 7.500) between DichaonKalan till 
BahadurgarhBypass/NH-10 in the state of NCT of Delhi/Haryana.                                    

FINAL EIA-EMP REPORT 
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Development of Urban Extension Road-II (NH-344M)from design chainage Km 0.000 to Km 38.111 in the state of NCT of 
Delhi, Development of link road (new NH-344P) (Km 0.000 to Km 29.600) between Bawana Industrial Area Delhi (from 
Km 7.750 of UER-II) till bypass of NH-352A at Village Barwasni, Sonipat, Haryana in the state of NCT of Delhi/Haryana 
and Development of link road (new NH-344N) (Km 0.000 to Km 7.500) between DichaonKalan till 
BahadurgarhBypass/NH-10 in the state of NCT of Delhi/Haryana.                                    

FINAL EIA-EMP REPORT 
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Development of Urban Extension Road-II (NH-344M)from design chainage Km 0.000 to Km 38.111 in the state of NCT of 
Delhi, Development of link road (new NH-344P) (Km 0.000 to Km 29.600) between Bawana Industrial Area Delhi (from 
Km 7.750 of UER-II) till bypass of NH-352A at Village Barwasni, Sonipat, Haryana in the state of NCT of Delhi/Haryana 
and Development of link road (new NH-344N) (Km 0.000 to Km 7.500) between DichaonKalan till 
BahadurgarhBypass/NH-10 in the state of NCT of Delhi/Haryana.                                    

FINAL EIA-EMP REPORT 
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Development of Urban Extension Road-II (NH-344M)from design chainage Km 0.000 to Km 38.111 in the state of NCT of 
Delhi, Development of link road (new NH-344P) (Km 0.000 to Km 29.600) between Bawana Industrial Area Delhi (from 
Km 7.750 of UER-II) till bypass of NH-352A at Village Barwasni, Sonipat, Haryana in the state of NCT of Delhi/Haryana 
and Development of link road (new NH-344N) (Km 0.000 to Km 7.500) between DichaonKalan till 
BahadurgarhBypass/NH-10 in the state of NCT of Delhi/Haryana.                                    

FINAL EIA-EMP REPORT 
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Development of Urban Extension Road-II (NH-344M)from design chainage Km 0.000 to Km 38.111 in the state of NCT of 
Delhi, Development of link road (new NH-344P) (Km 0.000 to Km 29.600) between Bawana Industrial Area Delhi (from Km 
7.750 of UER-II) till bypass of NH-352A at Village Barwasni, Sonipat, Haryana in the state of NCT of Delhi/Haryana and 
Development of link road (new NH-344N) (Km 0.000 to Km 7.500) between Dichaon Kalan till Bahadurgarh Bypass/NH-10 in 
the state of NCT of Delhi/Haryana.

FINAL EIA-EMP REPORT
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(Proposed)

Safety Measure

Lighting

Table E-2: Features of EIA Importance

Project Road

Total Project Length: 75.211 Km

Type of PPP

Location of the proposed 
project

S. No. State District Location Village
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Development of Urban Extension Road-II (NH-344M)from design chainage Km 0.000 to Km 38.111 in the state of NCT of 
Delhi, Development of link road (new NH-344P) (Km 0.000 to Km 29.600) between Bawana Industrial Area Delhi (from Km 
7.750 of UER-II) till bypass of NH-352A at Village Barwasni, Sonipat, Haryana in the state of NCT of Delhi/Haryana and 
Development of link road (new NH-344N) (Km 0.000 to Km 7.500) between Dichaon Kalan till Bahadurgarh Bypass/NH-10 in 
the state of NCT of Delhi/Haryana.

FINAL EIA-EMP REPORT
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Seismic Zone

Forest Land Diversion

Affected water bodies

UER-2 (NH-344M) 

SPUR-1 (NH-344P) 
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Development of Urban Extension Road-II (NH-344M)from design chainage Km 0.000 to Km 38.111 in the state of NCT of 
Delhi, Development of link road (new NH-344P) (Km 0.000 to Km 29.600) between Bawana Industrial Area Delhi (from Km 
7.750 of UER-II) till bypass of NH-352A at Village Barwasni, Sonipat, Haryana in the state of NCT of Delhi/Haryana and 
Development of link road (new NH-344N) (Km 0.000 to Km 7.500) between Dichaon Kalan till Bahadurgarh Bypass/NH-10 in 
the state of NCT of Delhi/Haryana.

FINAL EIA-EMP REPORT
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SPUR-II (NH-344N) 

Existing trees within ROW 
Annexure-II

Compensatory plantation 

Green belt development

Cropping pattern in affected 
area

Reserve Forest
/Protected Forest in Affected 
Area

Wildlife Sanctuaries 
Associated with this Project

No. of StructuresAffected

No. of affected villages by Land 
acquisition

Total Area of Land 
Acquisition

No. of project affected persons 
(PAFs) & (PAPs)

Resettlement Action Plan 
(RAP) including Land 
Acquisition Budget

Amenities Proposed
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Development of Urban Extension Road-II (NH-344M)from design chainage Km 0.000 to Km 38.111 in the state of NCT of 
Delhi, Development of link road (new NH-344P) (Km 0.000 to Km 29.600) between Bawana Industrial Area Delhi (from Km 
7.750 of UER-II) till bypass of NH-352A at Village Barwasni, Sonipat, Haryana in the state of NCT of Delhi/Haryana and 
Development of link road (new NH-344N) (Km 0.000 to Km 7.500) between Dichaon Kalan till Bahadurgarh Bypass/NH-10 in 
the state of NCT of Delhi/Haryana.

FINAL EIA-EMP REPORT
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Estimated Solid waste 
generation during construction 
phase

Details of any litigation(s) 
pending against the project 
and/or any directions or orders 
passed by any court of law/any 
statutory authority against the 
project 

E.3 ANALYSIS OF ALTERNATIVES

E.4 DESCRIPTION OF THE ENVIRONMENT

Study Area: 
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Development of Urban Extension Road-II (NH-344M)from design chainage Km 0.000 to Km 38.111 in the state of NCT of 
Delhi, Development of link road (new NH-344P) (Km 0.000 to Km 29.600) between Bawana Industrial Area Delhi (from 
Km 7.750 of UER-II) till bypass of NH-352A at Village Barwasni, Sonipat, Haryana in the state of NCT of Delhi/Haryana 
and Development of link road (new NH-344N) (Km 0.000 to Km 7.500) between Dichaon Kalan till Bahadurgarh 
Bypass/NH-10 in the state of NCT of Delhi/Haryana.                                    
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Development of Urban Extension Road-II (NH-344M)from design chainage Km 0.000 to Km 38.111 in the state of NCT of 
Delhi, Development of link road (new NH-344P) (Km 0.000 to Km 29.600) between Bawana Industrial Area Delhi (from 
Km 7.750 of UER-II) till bypass of NH-352A at Village Barwasni, Sonipat, Haryana in the state of NCT of Delhi/Haryana 
and Development of link road (new NH-344N) (Km 0.000 to Km 7.500) between DichaonKalan till 
BahadurgarhBypass/NH-10 in the state of NCT of Delhi/Haryana.                                    
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Development of Urban Extension Road-II (NH-344M)from design chainage Km 0.000 to Km 38.111 in the state of NCT of 
Delhi, Development of link road (new NH-344P) (Km 0.000 to Km 29.600) between Bawana Industrial Area Delhi (from 
Km 7.750 of UER-II) till bypass of NH-352A at Village Barwasni, Sonipat, Haryana in the state of NCT of Delhi/Haryana 
and Development of link road (new NH-344N) (Km 0.000 to Km 7.500) between DichaonKalan till 
BahadurgarhBypass/NH-10 in the state of NCT of Delhi/Haryana.                                    
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Development of Urban Extension Road-II (NH-344M)from design chainage Km 0.000 to Km 38.111 in the state of NCT of 
Delhi, Development of link road (new NH-344P) (Km 0.000 to Km 29.600) between Bawana Industrial Area Delhi (from 
Km 7.750 of UER-II) till bypass of NH-352A at Village Barwasni, Sonipat, Haryana in the state of NCT of Delhi/Haryana 
and Development of link road (new NH-344N) (Km 0.000 to Km 7.500) between DichaonKalan till 
BahadurgarhBypass/NH-10 in the state of NCT of Delhi/Haryana.                                    
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Annexure R-1/4 

Delhi, Delhi, India 
2, Shyam Vihar, Deendarpur, Najafgarh, Delhi, Delhi 110043, India 
Lat 28.587132° Long 77.00778° 
23/04/2025 03:02 PM GMT +05:30 
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OPS Map Camera 
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+. 59100 

Delhi, Delhi, India 
2, Shyam Vihar, Deendarpur, Najafgarh, Delhi, Delhi 110043, India 
Lat 28.587075° Long 77.007698° 
23/04/2025 03:01 PM GMT +05:30 
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OPS Map Camera 
L J 

Delhi, Delhi, India 
2, Shyam Vihar, Deendarpur, Najafgarh, Delhi, Delhi 110043, India 
Lat 28.587117° Long 77.007755° 
23/04/2025 03:02 PM GMT +05:30 
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Rajesh Kumar

From: Rajesh Kumar
Sent: Friday, May 16, 2025 7:43 PM
To: mscb.cpcb@nic.in; desw@nic.in; ceopgsenv.delhi@nic.in; msdpcc@nic.in; secy-

moef@nic.in
Cc: Astha Dhawan
Subject: RE: Advance Service of Reply and Application in OA-1235/2024 pending before 

NGT, New Delhi-reg.
Attachments: Appl for Delay in filing comp reply.pdf; Comprehensive Reply by NHAI.pdf

Dear Sir, 
 
Please find attached herewith the Reply alongwith Application seeking condonation of delay in filing 
the Reply, being filed on behalf of Respondent No.3, in the subject matter for your reference.  
 
Kindly accept the same as advance service. 
 

Best Regards, 

Rajesh  | Executive Assistant 
 

 
 
T: +91 (11) 4747 1414 | D: +91 (11) 4747 1426 
  
P – 24 Green Park Ext., New Delhi 110 016 INDIA 
  
New Delhi | Bengaluru | Hyderabad 
  
Visit our blog | FAQs on India Business Laws 
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